
Sessions Case No.21(N.L.)/2022.

IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Sessions Case No.21(N.L.)/2022.

State of Assam
...............Complainant.

    - Vs -

Sri Jun Das.
...............Accused.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for State: Mr M.P. Hazarika.
Advocate for Accused: Mr D. Dutta.

Date of Hearing: 28/03/2022.
Date of Order: 28/03/2022.

ORDER

Learned A.P.P. is present today.

Accused  Sri  Jun  Das  is  produced  from  jail  hajot
through V.C. He is seen and be remanded back to jail hajot
till next date fixed.

Learned counsel on behalf of the accused Sri Jun

Das is present.

Learned  A.P.P.  is  also  present  and  advanced

argument on the point of charge.

This case was arisen from the Panigaon P.S. Case

No.1/2021,  dated  04/01/2021,  filed  by  one  Sri  Dhan  Das.

After  completion  of  investigation,  charge-sheet  has  been

submitted against the above named accused person under

Sections 326 and 302 of I.P.C.

Heard both the sides on the point of charge.

Perused the relevant material including the F.I.R.,

sketch map as  well  as  charge-sheet.  On  the  basis  of  the

material, charges framed against the above named accused
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person  under  Sections  326  and  302  of  I.P.C. Accordingly,

charges framed against the accused person are read over

and explained to the accused person, to which he denied

and claimed to be tried. It  may be mentioned herein that

there are six witnesses named in the charge-sheet.

Let the accused be furnished with the copies of the

relevant documents. 

Fix 11/04/2022 for production and 18/05/2022 for

P.W. evidence.

   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

Later on, the learned engaged counsel on behalf of

the  accused  has  filed  a  petition  bearing  No.351/22,  for

granting bail to the accused.

Upon perusal of the case record, it reveals that the

accused is in jail hajot on the charge of the grievous offence

i.e., murder of his wife. As the charge-sheet is filed under

Sections 326 as well as 302 of I.P.C., considering the gravity

of  offence  and  also  the  flight  risk,  this  Court  is  of  the

considered opinion that the bail petition at this stage may

not be granted and accordingly, the said prayer is hereby

rejected.

The instant bail petition is disposed of.

Given under my hand and seal of this Court on this
the 28th day of March, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


